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R R the day n.‘ri"'!'lll‘-_.l-i-'l

994,
Harikesh Bahadur Singh,

r 5fn Sri Deu Narain Singh,

C/ o Ran Bahal Singh,

R/ o Quarter No . 225 Type-I,

Kendranchal Coleny, Sulem Sarain,
Allahsbad, . resss Applicant,

By Advocate Sri I, Kushusha,
Versus
1. Union of India, through
Accountant General / Audit Genzrel of India,
R 4 New Delhi.
2, Accountant General/ Audit Genersl,
4 | U.F, Allahabad, esessss RESpondents, '

By Advocate Sri Anit Sthelekar,

CORAM: Hon'ble M, .L.. Verma, J.M,

Hon'ble Mr, K. Muthukumar, A.Ms
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'.‘f ,t,,h:& ;l'.}ﬂ!lﬂ of the apgj.it::anb in the seniority list which i$ to 'lag»..‘

oo E?I?Q?d that the epplicant wes engsged e GHELY) peedic
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prepared and provide employment to the applicant o8 daily rated

casyai lsbpoyr sccording to the seniority list. 1

2o The counsel for the spplicant brought to our notice,

the order of the Tribunal in U.A. Nag. 37 of 1397 wherein ths

respondents were dirscted to meintain a seniority list of
the applicant in that 0,A . 2 well a3 the others according

to the numter of days they wers employed as daily rated

casyel wurkers and engaged by them Ssubjsct to cbservalion mada

in the judgement in future vacancies as and when necessity

arises for such enoajement. The learned counsel fer the
applicant has also cited the cases, namely, (1) Surinder

Singh Versus Enginesr-in-Chief CPUD AIR 1986 SC 564, (ii) U.P.I.T.
Degartment, CP3Y Asscciation Versus Union of India AIR 1380

SC 517 . (4iii) Delhi Municipal Karmchari Ekta Union Versus

=
P.L. Singh and others AIR 1988 SC 519, in support of the
plea for regularisation of the services of the casuel labourers
end Q?Bpan'ﬂtim of scheme on a rational basis for absorbing
28!

In their averments the respcndents have ﬁtrm_'_,_f-‘___
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in December 165. After Cecember 1985 the spplicant le
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therefore, E.n,nté-.an_;iad_ that ._Eh_!a__ ',q:piinaﬁfnn- is prj_ma scie

barred by the limitaticn. They have alsu averred that interms

of minietry of of Home Affisrs, Department ﬁf—‘ perscnal Adninis-
grative Refarms 0.M. No, 49017/14/84 — Estt (C) dated 26,10.1384,

aligibiliby for regulerisation uof service in Grogp 'DY cadre

- waould arise only after putting in ZQW‘EHE days of ca8yal lsbaurs

in esch of the two gonssquitive calender yeers and,therefore,

the spplicant was not elioible for rejularisation, The CeSpor—

dents have further stated that in compliance of &£he order

of the Tribunal in U.A, Mo. 37 of 1991 , the seniority list
of casual workers had alrzady been prepared in the office of

performed
the respondent no. 2 on the baﬂlﬂ of the number of days worlk/ |
by the casual warkers and that persone were being engaged oS

casual labour as per "he position in the Seniority list subject

to this syitability to the _’;}'ﬂb. The 'r'éap_an'dant'a. have averrsd

for
that they wers not aware of ﬂm‘-maraabn:maj tha applj:::ant[.taat
1
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geven years, They have hosever, averred that the name of the
applicant had been enlisted in the seniority list of casual

labcutars being maintained by the respondents and have also
3t the ﬁmaw’ juniors in the ﬂaﬂimity Hm@ ﬂg,m
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any merit in the application, Besides the applicati
- reckoning ..
highly belated, even /. . frim the date of hiz first

reprasentation in Janyacy (967, The application is =ccordingly

dismissad.

There shall be no order a3 tu cwts,




